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R CENTRAL ADMINISTRAT IVE TRIBUNAL
"~ 'BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar, ,
BANGALORE- 560 @33,

-’Cogtemmi: Petitdon No.71 of 1994 IN Dated: |G JAN 1995

AFPLICATIQN NO:_ 1050 of 1994

APPLICANTS ;..

Sri.Ravindra Kumar Jain,
vV/s. ‘

N i : ini Labour
: .S.Gopalan,Secretary,Ministry of ’
RESPCNDEN:S'- ggit.of gndia:New Delhi’and three Others.,

Te

1. Sri.R.B.Menon,Advocate,No.1,20th Cross,
Chinmaya Mission Hospital Road, :
Laxmipuram,Bangalure-56¢0 008,

2; Sri.G.Shanthappa, Add1.C.G.S.C.

High Court Bldg,Bangalore-1.
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Subjgct;~huﬁorwarding»of“ctpiesuaf the Order-
Centrgal Administrative Tribunal,B

Passed by the
angalara,

Blease find enclesed herewith g3 copy of the'ORDER/A
STAY ORDER/INTERIM ORDER/ passeduby.thisnrribuhal in the..above
mentioned gpplication(s) on Sixth January,l995.

BPEle
s
i YVREGISTRAR

: /
I o 7“"311DICIAL BRANCHES,
gm* {



N .} CENTRAL ADMINISTRATIVE TRIBUNAL
. _ = ~ BANGALORE BENCH: :BANGALORE

i ‘ | CONTEMPT PETITION NO. 71/94

i . . F%IJAY THE SIXTH. DAY OF JANURAY, 1995
| - | :

? ; | | S |
S HR% V.RAMAKRISHNAN, .. .MEMBER (&)

. - SHR ﬁ A, UUJJAKH?AJHYA : .. MEMRIR (3)

Ravrndra Kumar Jaln,
S/oklate Sri A.R.Jzin,
aged about 38 years,
Umcmtlonal Instructor, .
(Prﬁntlng & Book Binding)
Vocational Rehabilitation Centre,
Foﬂ Handicapped,
‘ No. 22 Hosur QOad : : ,
| o Bangclore—b60 029, ' ‘«ssComplainant
' c By Shr1 R.L.Nenon - Advocate g

- Versus -

1. {Union of India

" Representad by Mr, 5, Gopalan,
Secretary, Ministry of Labour,
| ' No.2 & 4, Rafi Marg,

I , Sham Shakth1 -Bhavan,

i o Peu Delhi-110 001,

| . 2, Nr. Hurlklshan,

i Dlractor of En;loym=nt &

I R Exchanges (DGE&T),

| ' 3/10 Jam Nagar Housz,

8 Shahjahan Road (Near UFaC),
N : Vem Delhi=110 011. ~

3. Mr. K.K.Mehrotra,

Senlor Superintendent, : _ :
| Uoc tional thabllltctlon Centre "
L for Handicapfed,

No 22, Hosur Road,
Bangalore»SGD 029,

&r. .}.Nltra,:

Dlrector, Central Inatructloncl

Nedla Instltutc,

Dlrector Gsneral of Employment

and Training, Ministry.of Labour,

Governmﬂnt of India, : <
Gu1ndy, Nadras—GDO c32, .+.Respondents

By Advoca e ShrJ G Shnntapra, R.C.5,5,C,
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within a

present,
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of the of
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SHRI V,RAMAKRISHNAN, MEMBER (&)

Nzither the complainant nor his c

fice order dated ¥2,11,94, vhere the

has been
Senior Te
further f

sp reliev

2.
responden
from the

October,

15 d’c.ys.’
on 27th 0

out by Sh

'date of the ofder, which uas passed 0

relieved from:Bangzlore in order te r

chnical Assistant, CIMI, Madres,

nforms that the comﬁlainant‘gfter hav

ed has reported st CIMI, Madras,

Thc dirs ctlcn of this Tribunal ua
ts shoulﬂ issus relisving order ulthl
1994& The doyartment has taken about
ent the directions of this Trltunﬂl i

We notice thbu a copy of

the order J

ctober, 1994,

ri Shantappa that the complainant uasf

month from th~ date of the erdzr and

|

|

ounsel is

We have heard Shri G,Shantzppa for the alleged

s. ohri Shantappa makes available to! us & copy

Fomplainant
J

erort as

Shri Shantappa

ing been

's that the
n iS 4ays
n 2ist

a month
nstead off

as is suod

In vieu of the position as brought

relieved

zs the

conplalnant's absence indicates that he is nog 1nterest°d'

in pé*su1ng thls case,-ue deem it p“oper to drop the

contemptlproceedlngs. , We accordingly drop ths

|

proceediTgs and discharge the allenc” bontsmnc
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Central Adminis amve Tnbuna\ :

Bangalore Bench
Bangalore
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